DR. GYAN PRAKASH PILANIA (Rajasthan) @ Sir, would you kindly permit me on one point of
information? More details can be had from the CBl office and from the Home Secretary whose

statements | had read myself.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. It is okay. Now, Mr. Moinul Hassan.

Demand to commemarate the martyrdom centenary in memory of

Madan Lal Dhingra, a graat freedom fightsr

SHRIMOINUL HASSAN (West Bengal ) Sir, | would like to draw the attention of the Government
to the need to commemerate the upcoming martyrdaom centenary of the Indian political activist,

Madan Lal Dhingra on August 17, this year.

Madan Lal Dhingra, a brave youngman and freedom fighter, was executed in Londan on August
17, 1909, after he assassinated a British official, Curzon Wyllle. The incident took place a hundred

years ago, but it is a significant part of the Indian Freedom Struggle.

Madan Lal Dhingra was baorn in 1883 to a prosperaus Hindu family in the province of Punjab.
Later, he went to England for higher studies, took admission in engineering and became involved in

the Indian Freedom Struggle.

He shot Wyllie who was notorious Tor using the Indiang to serve as informers far the Britigh in

England. After one-and-a-half months trial, he was executed on August 17, 1902,

| urge upon the Government to take interest to get this event commemorated at the highest level,
particularly in the educational institutions, to make our students more acquainted with the heroess of

the Freedom Struggle and to arouse patrictic feelings amang them. Thank you.

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, | assaciate myself with the Special Mention
made by the hon. Member.

Demand to take speedy action on the pending matter of families of Kargil martyrs
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Demands to give priority to the issuss pertaining to SCs and STs

SHRI PRAVEEN RASHTRAPAL (Gujarat): Mr. Vice-Chairman, Sir, thank you for giving me an
opportunity to epeak. In the recent past, there is no focus or priority for the issues concerning the
Scheduled Castes and the Scheduled Tribes in particular. There are two constitutional Commissiong
for the Scheduled Castes and the Scheduled Tribes but their reports are not discussed in the
Parliament. The first UPA Government had assured about affirmative actions, reservations in private
sector and the Reservation Act too. No progress, whatsoever has been made in these matters. The
hon. Prime Minigter in his gpeech to the National Development Council during June 2005, wanted to
remove the gap between the Scheduled Castes and other sections within 10 years. For this, the
Planning Commission has also issued many guidelines for 8.C.8.P.and T.5.P. However, thereis no

progress, and there are no reporte on the matter.

Hon. Minister for Social Jugtice and Empowerment should erlighten the House on all these

issues. Thank you, Sir.

Demand for solving problems being faced by workers in getting

payment of wages under NREGA
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THE VICE-CHARMAN (PROF. P.J. KURIEN): Thank you, Miss Uikey. Shri Prabhat Jha. He ia
not here. Dr. T. Subbarami Reddy. He is also not here. Miss Mabel Rebella. She is not here. Now,
Shri Krishan Lal Balmiki.
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